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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCHiLUCKNOW

Original Applicatien Ne, 327 ef 1992

Ajai Bihari Srivastava, + « « ¢ o« ¢ ¢ o o . +Applicant

Versus |
W. Unien ef India; threugh the Secretary, -
Ministry of Steel & Mines, Civil Secretarlat,
Shastri Bhawan, New Delhi, .

2. Directer General, :
Geslogical Survey ef India,
27,Jawghar Lal Nehru ﬂ@ad,
Calcutta-16.

3. Deputy Directer General,
Nerthern Regien,
Ceeolegical Survey ef India,
2nd fleer, A Bleck, Secter E,
Aligan;, Lucknew - 226020,

4, Directer- incharge(Operatlwn)
Uttar Pradesh,
Geelegical Survey ef Inéia,
Nerthern Regien,
6th fleer, B Bleck, Secter E,
A&lganj, Lucknew-226020 - o
e o s s s o s o s s Resp@ndentg
\

Hen'ele Mr, S.N, Prasad, Memser (J)

The applicant;has'appreached this trieunal
under section 19 Qf the Administrative Trisunals AcCt,
1985 with the prayer te quash the impugned transfer
oréder dated 8.6.1992(annexure -3), as far as applicant

is concerned,wherely the applicant has been transferre:

‘fram Lucknew te 8hileng.

2, Briefly, stated the facts of this case,
inter-alia, are that the lmpugned transfsr order has
ween passed arbeitrarily, illegally anﬁj%gla—fide
intentien. It has further ‘ecen stateé that the appli-
cant whe sheuld have been premeted te the pest ef

Geelegist (Senier) w.e.f. 30th March,1985, is still

werking as Assistant Geelegist i.e. twe ranks leelew

while perssns junier te him have already been premete

aseut 15 years age and applicant has eeen deprived
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applicant has pressnted an applicatien, which is
numeered a-s O.A; 387 of 1982 and whe_;ein.10.8.1992
has ween fixed fer hearing;and it has further been
stated that the impugned transfer erder has ecen
paései with a view te harm and harass the applicant
ih as mach as the applicant shall net e able te de
parvi in his aferesaid case.

3. " The learned ceunsal fer the applicant whill
drawing my attentien te the centents of the applica-
tien and te the papers annexed thereto/has urged ;hat
representatien of.the applicant dated 11.7.1992
(annexure-4) has still net ecen decided by the respe-

~ndent ne. 2 and the same is still lying undecided
with him; and has further urged that if thez&ﬂé&ﬁﬂ/
represemtation(annexure-4) is decided early oy the
respendent ne.2 sy reasened and speaking erder in
accerdance with extant rules, the griasvance of the
applicant may be suestantially redressed. The
learned ceunsel fer the respendents alse feels that
the abeve represemta£ion of the applicant e iecidei
early. |
4, Having censidered all the view peints and
all the aspects ef the matter, I find it expedient
that the ends ef justice weuld we met if the
respendent ne. 2 is directed te decide the abseve
representatien ef the applicaﬁﬁ dated 11.7.1992
(annexure-4) , By reassned and speaking erder in

accerdance with extant rules, regulatiens and
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guide-lines regarding transfer eof such employees/
within a peried ef twe menths frem the date ef the
receipt of the cepy ef this srder eor as early as
x posdﬁ&éizgd the eperatisn ef the impugned erder dated
8.6.92(annexure-3)’as far as the applicant is cencer=-
. ned, shall remain stayed fer a peried of twe menths
or till the decisien ef the abeve representatien by
the respomdenti?mo. 2/which ever is earlier;and I

N

erder accerdingly. . 4,
| o Wf.%jiécﬁﬁxfm«_ -~
5, © " The & orr of the applicant is dis?‘sﬁg

of as aseve witheut any erder as te cests.
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Memwer () 3/ 7 77

Lucknew Dated 3lst July, 1992.




